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faeeit qg1 yeiy (WA ¥ s} & fra fedt safeq gro wfadfa & siavor steren feiw) (uierar d@eie )
Tramreet, 2013

WAL, 532(31).—forkelt ug1 weier s em, 1999 (1999 &1 42) i ¥R 6 1 SU-4RT (3) o TE (&) I &m
47 g1 9 IR <61 AR i g, AT o S Taggr kel g1 yeier (e o amex & Frameht fondht safem g wfasgfa
1 SR steren Friw) fafmreedt, 2000 (3 W€, 2000 T A=A G, B 20/2000-3TRe) H Frefafed genem & €,
ERINE

1. Gfgm M 3R urRw

() ¥ fafe faceht q51 yey (IRG 9 eY & fare forddt =afo g gfasfa 1 sfaeor steran frim) (dr=mn

Heme) fafmmEet, 2013 Feama

(i) ¥ faf=m TR TSI § hRH H dRE 9 A6 S

2, fafam 10 o wolem

foceft g1 ey (WRa @ S & et foredt =afem gr wfasifa o1 siawor steren fefw) fafmmeedt, 2000 (3 w8,
2000 T AT |, B 20/2000-3TR&) H, fafr=w 10 9, su-fafem ‘&’ & ar, fr=fafea sg-fafm Ser s,
31941?1:—

ot MG W STel o e WIS ol HHE-EEE W g Wi, Heted Set (Y AR "7 o et SR
Tpefier) faframmeet, 2011 ?W%‘lﬂ@?,@ﬁww(openoffer)/ﬁm@%é(delisting)wwaﬁl
(exit offer) SR steran Ufted=ra fea=ri & s1eiq & foru, Tvg-wwa R e gofeq, foseh g1 aiw (smn) fafmmaet, 2000
T fafafdse vl & faiq wka § frelt wiftepa =amadt e & e 9RATT 9 H TSR Sl @iel Fehdl €1 UH TEh! @
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refer g SR St & wd ST fauwel S st THE-wEE R e g, Tkt gu1 gy (R faframmeeh
o fafafée vl & aed frdt wiftrpa =amart S gr1 S RS & HIwd fohan S Gehdl 21

[H. ®H1 265/2013-3TE |

g A T, & HITIa R

urg fewuit: —7a fafemec, Tt 999 & 90 11, €€ 3, 39-©€ (i) ¥ 8 W8, 2000 & &L 6. 406(27) & IR
TR iR deavsrq Frefafed grr weifua 6t we off

02.03.2001 & FL.HLE. H. 158 (37) 19.01.2006 % | 9. 29 (37)
13.03.2001 & HLHLMA. T. 175 (27) 11.07.2006 & FLHLHA. T. 413 (27)
14.03.2001 & HLHLMA. T. 182 (27) 14.11.2007 & FL&HLHA. G 712 (271)
02.01.2002 & HLSHLMA. G 4 (37) 14.11.2007 & FL&HLHA. G 713 (271)
19.8.2002 & LI F. 574 (37) 29.11.2007 & @ H. 737 (37)
18.03.2003 & HLSHLM. T. 223 (21) 05.08.2008 & WLEHLE. ©. 575 (1)
18.03.2003 & HLHLM. T. 225 (21) 30.12.2008 % @ H. 896 (37)
22.07.2003 & GLHLH. H. 558 (37) 01.12.2009 % @1 F. 851 (37)
23.10.2003 % GL.HLH. . 835 (37) 21.04.2010 & GLHLH. F. 341 (37)
22.11.2003 & @1 F. 899 (37) 03.08.2012 & G H. 606 (37)
07.01.2004 & TL.HLE. E. 12 (31) 10.11.2012 & WM. T 821 (21)
23.04.2004 & FL.HLE. €. 278 (37) 30.10.2012 % @ H. 796 (37)
16.07.2004 = @I, G 454( 1) 30.10.2012 % @LHLEA. H. 797 (37)
21.09.2004 & FL.HLE. . 625 (37) 31.12.2012 % @ H. 945 (37)
08.12.2004 & T . 799 (37) 30.10.2012 % @LHLE. H. 795 (37)
01.04.2005 & @1 F. 201 (37) 31.12.2012 & HLHLE. F. 946 (31)
01.04.2005 ® WLHLM | 202 (31) s ®ALHLA . L (37)
25.07.2005 % GLHL. H. 504 (37) 22.01.2013 & |LHLF. G 38 (27)
25.07.2005  FLALFL H.505 (31) s ks RO AT A A (31)
29.07.2005 ® FLALFL F513 (31) e E IS e A A s AT (1)

22.12.2005 % H.HLH. €. 738 (37)
RESERVE BANK OF INDIA
(Foreign Exchange Department)
(Central Office)
NOTIFICATION
Mumbai, the 5th March, 2013

Foreign Exchange Management (Transfer or Issue of Security by a Person Resident Outside India) (Fifth Amendment)
Regulations, 2013

G.S.R. 532(E).— In exercise of the powers conferred by clause (b) of sub-section (3) of Section 6 and Section 47
of the Foreign Exchange Management Act, 1999 (42 of 1999), the Reserve Bank of India hereby makes the following
amendments in the Foreign Exchange Management (Transfer or Issue of Security by a Person Resident Outside India)
Regulations, 2000 (Notification No. FEMA. 20/2000-RB, dated 3rd May, 2000) namely:—

1. Short Title & Commencement

(i) These Regulations may be called the Foreign Exchange Management (Transfer or Issue of Security by a
Person Resident Outside India) (Fifth Amendment) Regulations, 2013.
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(i) They shall come into force from the date of publication in Official Gazette.
2. Amendment to Regulation 10

In the Foreign Exchange Management (Transfer or Issue of Security by a Person Resident Outside India) Regulations,
2000, (Notification No. FEMA. 20/2000-RB, dated 3rd May, 2000), in Regulation 10, after sub-regulation B, the following
sub-regulation shall be added, namely :—

“C. Aperson resident outside India may open an Escrow account with an authorized dealer bank in
Indian Rupees in India, subject to the terms and conditions as specified in the Foreign Exchange Management
(Deposit) Regulations, 2000, as amended from time to time for acquisition of shares or convertible debentures
through open offers/delisting/exit offers, subject to compliance with the relevant SEBI (Substantial Acquisition
of Shares and Takeovers) Regulations, 2011, as amended from time to time. Such Escrow account may be
funded by way of inward remittance through normal banking channel and/or by way of guarantee issued by an
authorized dealer bank, subject to terms and conditions as specified in the Foreign Exchange Management

(Guarantees) Regulations, as amended from time to time.”

[No. FEMA 265/2013-RB]
RUDRA NARAYAN KAR, Chief General Manager-in-Charge

Foot Note : The Principal Regulations were published in the Official Gazette vide G.S.R. No. 406 (E), dated
May 8, 2000 in Part II, Section 3, sub-Section (i) and subsequently amended as under :—

GS.R. No. 158 (E), dated 02.03.2001 GS.R. No. 29 (E), dated 19.01.2006
GS.R. No. 175 (E), dated 13.03.2001 GS.R. No. 413 (E), dated 11.07.2006
GS.R. No. 182 (E),dated 14.03.2001 GS.R. No. 712 (E), dated 14.11-2007
GS.R. No. 4(E),dated 02.01.2002 GS.R. No. 713 (E), dated 14.11.2007
GS.R. No. 574(E), dated 19.08.2002 GS.R. No. 737 (E), dated 29.11.2007
GS.R. No. 223 (E), dated 18.03.2003 GS.R. No. 575 (E), dated 05.08.2008
GS.R. No. 225 (E), dated 18.03.2003 GS.R. No. 896 (E), dated 30.12.2008
GS.R. No. 558 (E), dated 22.07.2003 GS.R. No. 851 (E), dated 01.12.2009
GS.R. No. 835 (E), dated 23.10.2003 GS.R. No. 341 (E), dated 21.04.2010
GS.R. No. 899 (E), dated 22.11.2003 GS.R. No. 606 (E), dated 03.08.2012
GS.R. No. 12 (E), dated 07.01.2004 GS.R. No. 821 (E), dated 10.11.2012
GS.R. No. 278 (E), dated 23.04.2004 GS.R. No. 796 (E), dated 30.10.2012
GS.R. No. 454 (E), dated 16.07.2004 GS.R. No. 797 (E), dated 30.10.2012
GS.R. No. 625 (E), dated 21.09.2004 GS.R. No. 945 (E), dated 31.12.2012
GS.R. No. 799 (E), dated 08.12.2004 GS.R. No. 795 (E), dated 30.10.2012
GS.R. No. 201 (E), dated 01.04.2005 GS.R. No. 946 (E), dated 31.12.2012
GS.R. No. 202 (E), dated 01.04.2005 GS.R. No. ........ (E), dated.......
GS.R. No. 504 (E), dated 25.07.2005 GS.R. No.38 (E),dated 22.01.2013
GS.R. No. 505 (E), dated 25.07.2005 GS.R. No. ...... (E), dated......... and
GS.R. No. 513 (E), dated 29.07.2005 GS.R. No. ...... (E), dated .........

GS.R. No. 738 (E), dated 22.12.2005
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